ITEM NO.803 COURT NO.13 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

SPECIAL LEAVE PETITION (CRIMINAL) Diary No(s). 42067/2022

(Arising out of impugned final judgment and order dated 16-09-2022

in CRA No. 583/1987 passed by the High Court of Judicature at

Allahabad, Lucknow Bench)

RAJENDRA PRATAP SINGH Petitioner(s)
VERSUS

THE STATE OF UTTAR PRADESH Respondent(s)

Date : 29-07-2024 This petition was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE M.M. SUNDRESH
HON'BLE MR. JUSTICE ARAVIND KUMAR

For Petitioner(s) Mr. Sanjeev Malhotra, AOR

For Respondent(s) Mr. Rohit K. Singh, AOR

UPON hearing the counsel the Court made the following
ORDER

Not to be deleted from the notified date i.e., on

02.09.2024.
(SWETA BALODI) (POONAM VAID)
COURT MASTER (SH) COURT MASTER (NSH)
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